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KULOIP SINGH, J( 

1.4. Counsel for the applicantis not present; but his 

junior Shni N.N. RDy, id. counsel is present and he is presenting 

this case to-day. 

2. 	When the case was taken up for arguments Ld. Counsel for 

the applicant submits that some persons siuilarly circumstanced 

along with the applicants had challenged the seniority list issued 

by the Director General of Metericiogy, Indian Meteniologcal 

Department bef3re the Principle Bench where the applicants lost 

the case. Thereafter, a review application was Piled which was 

to nt4;h... 
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also decided against the applicants, in visw of the arguments 

submitted by the lo. counsel for the applicants the case of the 

applicants does not survive and it cannot be reagiteted in this 

OA, So# no relief can be granted. Since the matter has already 

been finalised by the Principal Bench in view of the submission 

made by ld.5 counsel for the applicants,, 	case is made out by the 

applicants in the present C.. Hancep it is disniséed, No costs. 

* 	( 	ldip 4.tngh j 	 ( B.P. Singh ) 
Member(J) 	 Nember(A) 
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